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(b) Does not arise. 

Drug Mall . 

1594. SUR . H TTAM SRI RAMA 
MURTY Will th Minist r of HOMB 
A RS b pi e 

(a) whether ·t i a fact that the drug 
mafia bas b en ftouri hing in the capital; 

(b) whether or nisod group are 
running the trade with syndicates based in 
orne forei2n countries; and 

(c) if 0, the details thereof and the . 
step taken to curb the~ activities? ' 

THE MINISTER OF STATE IN TH;B 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEY ANCES AND PENSIONS AND 
MINIS fRY OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

. P. CHIDAMBAkAM) : <8> to (c). There 
has been an increase in the number of 
cases of trnfficking in druB. However, 
the existence of any organi ed drug mafia 
has not come to notice. Some Inter-
State/International drug traffickers/ 
smugglers have been identified and watch 
is maintained 00 their activities. The 
Delhi Police have arrested 93 {oreianers 
belonging to 24 countries including 
Afghan and Pakistan nationals, after the 
coming into force of the N arootic Druls 
and Psychotroph ic Substances Act, 1985. 

Under tanding between locl.a and 
D mar OD Ap rtb Id 

1595. SHRI R.L. BHATIA: Will 
the Miolster of EXTERNAL AFFAIRS 
be pI as d to state : 

(a ) whether India and Denmark have 
agreed to work tOgether in the Inter-
national sphere for ' the elimination of 
Apartheid; 

(b) if so, whether tbe agreement in this 
reg rd was reached at the talks held 
between the Prime Ministers of India and 
Denmark in Delhi in January, 1987; 

(c) wh ther ~ny other subjects wer c 
~ ke!l.~p duriD~ tll~ talks, n4 

(d) if so, details tbereof? 

THE MINISTER OF STATE IN THE 
NINISTR Y OF EXTERNAL A AIRS 
(SHRI EDUARDO FALEIRO) : (a) to 
(d). During the ta1ks between the Prime 
Minister of India and De mark in New 
Delhi in January, there was a general 
exchange of views 00 th e Internation I 
situation and bilateral relatiolls and 
which included a brief di cussion 'on the 
qu stiOD of the dismantling of + Apartheid. 

(TraM/at/on] 

PendiDK Applications for Freedom 
FIghters Pen 10 

1596. SHRI VIlA Y KU AR 
YADAV 

SHRI K.S. RAO : 

SHRI V. SOBHANADREES. 
WARA RAO : 

Will the Mfnigter of HOME AFFAIRS 
be pleased to sta te : 

(a) the State-wise total number of 
Applications of freedom fighters pend ing 
for grant of pension ; and 

(b) the time by which thes e applications 
are likely to be disposed of ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SH RI 
CHINTAMANI ANIGRA I) : ( a ) 
Pendency Statement i given belQw. 

(b) The ca es which are to be cruti-
oised by the N n-Official Screening Com .. 
mittee (s> will be disposed of as and when 
recommendations ' of the Committee (s) 
are m d available to this Ministry and 
cases having special fea tures arc presently 
being dealt with on priority basi and it 
is expected tbat such applications will be 
4i.po d of 'OQD. 
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St teat 
Total Number of Applications Pe diD 

(i) 

as 08 31.1.1987 

Comml't~~ Cases: 

(a) 

(b) 

r 
Hyd rabad Screening 
Committee cases 
(received in time) 

Arya Samaj Committee 
cases: 

2927 

992 

Cases of pecia} nature other . 
tban Committee cases : *118J 

Total 5100 

• Slat~ wile b~eak-up 

1. Andhra radesh 97 

2. Assam 45 

3. Bihar 637 

4. Gujarat 4 

s. Karnataka 1 

6. Kerala 19 

7. Madllya Pradesh J48 

8. Maharashtra 89 

9. Meghalaya 2 

10. Tamil Nadu 2 

11. Tripura 7 

12. West Bengal 55 

13. Chandigarb 2 

14. Delhi 9 

15. Goa 61 

16. Pondicherry 3 
----

') 181 ----
Use of Cellular Jail In ~ndaman as I:'rl50 

1597. SHRI BANWARI , LAL 
BAIRWA: wm the Minister f HOME 

F JR~ be pJea~d to .fate 

(a) whether the cellular jail in 
Andaman and Nicobar is now being used 
a a prison by the Government; and 

(b) wh tber th e Government propo&e 
to declare it as monument of nati nal 
importance and stop using it as priso '1 

T E MINISTER 0 STATE I THB 
MINISTRY OF HOME AFFAIRS (SaRI 
CHINTAMANI PANIGRAHI) : (a) and 
(b). The entire cellular jail complex 
consisting of three wioS and administr r

-

tive buildins was declared as national 
memorial on 11th Febru ry, 1979 by the 
then Prime Minister Shri Mororji e . ai. 
Win No. l' is being u ed as Distr iet Ja il. 
A new jail complex is presently Under 
construction and th~ ' Djstrict Jail will be 
shifted from Wins No. i of cellular 
complex to the new jail complex as so n 
as the construction is over. 

Take-Over of Em Mill, Nagpur 

1598. SH I S.O. 0 OLAP: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact tbat tho 
Empres Mill. Nagpur of Maharashtra 
has been taken over by Gov rnment and 
Union Government have promised to sive 
25 crore rupee for tbe same; and • 

(b) if so, t he financial aid given so 
far? 

THE MINISTER 0 STATE OF THE 
MINISTRY OF T XTILES (SHRI RAM 
NIWAS MIR HA) : . (a) and (b). 
The Mabar' shtra Government have 
nationalised MIs. Empress Mill, Nagpur 

nd the Union Government hav given 
Rs. 25.07 crores against advanced plan 
a~sistaDce for this purpose. 

Extent of Trade Deflelt with EEC 

1599. SHRI S~I HARI .RAO : Will 
the Minister of COMMERCE be pJeased 
to stat e : 

. (a) whether it is a fact that India's 
trade deficit ~ith the Bur peao conomic 

ommllnitr (EEC) j 40 per ~ept Qf th 




